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REGIONAL OFFICE, U.P. POLLUTION CONTROL BOARD

BETA —Il, GREATER NOIDA, GAUTAM BUDH NAGAR.

Reference No.: |25 ,[ ,\;(47-_5\4)%14, Dated: 16.01.2024

To,

The Registrar,

National Green Tribunal

New Delhi

Sub:- O.A. No. 392 of 2022: Prasoon Pant Vs. Union of India
Sir,

With respect to above subject it is to inform you that the Joint Committee
held a meeting on 11.01.2024 and in the said meeting it was unanimously
decided that the Greater Noida Authority will produce the relevant data lying with
them regarding withdrawal of underground as well as STP Water. Upon receipt of
the data, the same will be placed before the Central Ground Water Authority for
the purpose of determination of the Environmental Compensation to be leveled
finally against each defaulter. Since the data is not provided so far, hence the
report as per the order dated 08.12.2023 could not be finalized. Therefore, it is
humbly requested that the present letter be placed before the Hon’ble Tribunal
for seeking 4 weeks’ more time. Copy of minutes of meeting.dated 11.01.2024 is
enclosed.

With regards,

Enclosure: As above Your sincerely,
Ve,
|6 .
(D.K. GUPTATO24-
REGIONAL OFFICER
Copy to: For kind perusal and necessary action please. Q(/

1. Mr. Pradeep Misra, Adv., Hon'ble National Green Tribunal, New Delhi.
2 Chief Law Officer, U.P. Pollution Control Board, Lucknow.

3. Chief Environmental Officer, Circle-l, U.P. Pollution Control Board,

Lucknow. k
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......... 11. Following the above order, we issue directions for sealing of all borewells and recovery
of compensation for illegal extraction of ground water in the past considering the cost of such
water with different element and the cost of such water with deterrent element and the cost of
replenishing ground water level. In absence of clear data on these aspects, interim/floor level
compensation can be equal to at least 0.5% of the project cost of the PPs, apart from remedial
action for future. The PPs may deposit compensation with the respective District Magistrate will
be free to take coercive measures including filing of theft cases against the projects extracting
ground water without permission and stopping the ongoing projects. Final compensation may
be assessed by the Joint Committee compromising of Regional Director, CGWB, Northern
Region/or his Representative, representative of Uttar Pradesh Pollution Control Board and
the District Magistrate
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